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IN THE MATTER OF: 
 

Noor Alam  …Appellant 

   
Versus 
 

Sunder Engineering Works & Anr. …Respondents 

 

Present: 

For Appellant:       Mr. Shyam Babu, Advocate.  
For Respondents: Ms. Prachi Johri, Advocate for R-1.  

Mr. Gautam Singhal, Mr. Aman Singh, Advocates for 

R-2 
 

 

O R D E R 
 

15.09.2023: This is an appeal filed by the appellant challenging the order 

dated 10.08.2023 by which an application filed under Section 9 by the 

Respondent has been admitted. Learned Counsel for the appellant submits 

that settlement agreement dated 04.09.2023 has been entered between the 

parties. Learned Counsel for the Operational Creditor also submits that parties 

have entered into settlement, hence, the CIRP be not proceeded any further. 

Learned Counsel for the IRP submits that he has received dues. Let the 

settlement agreement dated 04.09.2023 be taken on record. 

 In view of the settlement between the parties CIRP is closed and IRP is 

discharged. The appeal is disposed of accordingly. 
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Member (Technical) 
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